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HON'BLE MR. RAMESH NAIR, MEMBER ( JUDICIAL )
HON'BLE MR. C. L. MAHAR, MEMBER ( TECHNICAL )

Final Order No. 10571/2024
Date of Hearing/Decision: 29/02/2024

RAMESH NAIR

This appeal is directed against the Order-In-Appeal dated 12.06.2014
whereby the Learned Commissioner(Appeal) has dismissed the appeal for

want of pre-deposit.

2. Shri Anil Gidhwani, Learned Counsel appearing for the appellant at
the outset submits that now while filing the appeal before this Tribunal,
entire 10% stands paid. Therefore, he requests that the appeal be

remanded to the Commissioner(Appeal) for deciding afresh on merit.

3. Shri Sanjay Kumar, Learned Superintendent (AR) appearing for the

Revenue has no objection.

4., Considering the submission made by both the sides, Since the
appellant have made pre-deposit therefore, the appeal can be heard by

Commissioner(Appeal) on merit.



5. Accordingly, the impugned order is set aside. Matter is remanded to
the Commissioner(Appeal) for deciding the matter on merit, within a period

of two months from the date of this order.

(Dictated and pronounced in the open court)

(RAMESH NAIR)
MEMBER ( JUDICIAL )

(C. L. MAHAR)
MEMBER ( TECHNICAL )

Raksha



